ntﬁﬁ . He CA,ete,
- Private 'Chemical Company;

_ (b) whether it is also a fact that
after retirement he is working in the
same Private Company now;

(c) if so, details thereof ; and
(d) the action taken thereof ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS

SHRI MALLIKAR]JUN) : (a) No.
me box wagons containing loco
coal and not coal booked for Delhi
Power Houses were sold during the
first 4 months of 1979 to a private
chemical company of Delhi under
orders of the then Member Traffic,
as there was a distress situation
prevailing in the firm. Similar assis«
tance was provided to 3 other firms
in distress during these months.
Such assistance is provided to in-
dustries/firms in distress as a gencral
principle whenever feasible.

(b) This Ministry does not have
any information about his working
with the same private chemical com-
pany.

(c) and (d). Do not arise in
view of (b) above.

II. 39 brs.

RE.-CALLING ATTENTION NO-
TICES ECT.

st o fasm qrwar (grehigl):
eSW  [ERy, IHAr ¥ Irq fowe
vt foorf av garn—mfymarg
¥ Ay ...

SHRI JYOTIRMOY BOSU: Dja"
g:oud Harbour) : Sir, the question
our is not ever. -One minute is
still left. it is a violation of Rule 42.-
One minute is still there,

mgmm1
for Dclhi Power Houses to a leading
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MR. SPEAKER : Okay, i one
our, one minute is still there, All
(Interruption)

SHRI JYQTIRMOY BOSU:
Sir, Delhi Urgvcrsity Teachers are.
Picketing and courting arrest,

. MR SFEAKER : You can give
it in a sort of a Motion.

SLRI JYOTIRMOY BOSU :
Yes, there is a motion I seek your
permission. (Interruptions)

Mr. Speaker : Well, I have given
permission to Shri Paswan to speak
now, Mr. Paswan, under what rule
you want to raise your point ?

o oW faeiy wwaw ;. geR
TE-eww  fagr §, TEwTHAE wiwm
far &1 Wowdr F g ¥ W
FRar &t (g Y € § miwar-
AT & -fades Fider g ...

12 hrs.

MR.S! EAKER : Let me get the
facts. Please listen to me. . ...I have
disallowed the adjournment motion
but the calling attention motion is
under my consideration.

SHRI GEORGE FERNADES
(Muzaffarpur) : Will you need
a calling attention motion or
an adjournment motion. The
Minister is here. He must be asked
to make some ssatement. He is
sitting here, He goes with a lathi
and beats up the railwaymen. That
is what he did yesterday. . .... (Interr-
uption)

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
{SHRI MALLIKARJUN) : When

walked on the track, I had a
stick to check the track, It was not
alathi (Interruptions)

SHRI ATAL BIHARI VAJ-
PAYEE (New Delhi) : He should be
allowed to say (Interruptions) :

M»Ro SPEAKER b Ifhe wm w..-_ .
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- SHRI GEORGE FERNANDES':"
You allow him to make a statement.
The railwaymen have not been armed.
He goes with a lathi and beats them
up. He did it Yesterday . ... (Interr-

jos) Now he isthreateningus from
re ..... ( Interruptions)

ANHON. MFMBER : Please ask
him to make a statement.

MR SPEAKER : I will ask him
in my own way.

SHR! GEORGE FFRNANDES :
He got up ; Plense ask him to say
some thing ( Interruptions)

MR. SPEAKTIR : I have not been
barred him, I will ask himn
# gaur FiEd Wy adF §
@A | qY WA WG wga w1g al
TE .

ST foRiE IHATT o ag T
A1ZT §, WT S7ET A1 IhHT

AW WERE ¥ owa Qs

g?

®i TR W q@AA - wig o
#fwg |

MR SPEAKIR : Please sit down

SHRI A.K. ROY (Dhanbad)
Mr, Speaker, Sir,,..*

MR SFEAKER: Noting is going
on record without my permission,
Not allowed.

Where will this outburst lead
you ? When I have permitted you
specifically to make a special mention
You are unnecessarily wasting the time
of the House and your lung power.

I gave you permission. I allowed -

you, you are not taking advantage of
that, Please sit down,

-

 SHRI JYOTIRMOY BOSU : Sir™

I want to draw your attention to the
adjournment motions and variours -
other motions given to you about the
Delhi University Teachers Association,-
They are courting arrest. .. (Inferre
uptions) .

MR SPEAKER : Thisis mot the
way not aliowed,

SHRI JYOTIRMOY BOSU : The

whole thing will come to a standstill.

MR SPEAKER : Itis not a.
subject for adjournment motion,

PROF. P.J. KURIEN(Mavelikara)
It is a serious matter affecting the
national integration of our country
that anti-Tamilian and anti-Malayalee
posters have appeared in Bangalore.
I have given a call attention motion,.
(Interruptions)

MR SPEAKER : Listen to me,
You are unneccessarily getting
agitated, Mr Georg Fernandes had
brought it to my notice; you
had brought it to my notice.
Mr, Lakkappa had brought it to my
notice.  There are two separate
issues: one is about Bangalore, and the
other about Bombay. I am bringing
out a Calling Attention on both the
things combined. I have admitted
a Calling Attention regarding both
of them. It will come tomorrow.
That is what it is, Everything takes
time and everything will be discussed
without any barring. You please
sit down.

(Interruptions)
SHRI SATYASADHAN
CHAKRABORTY : (Calcutta

* South) : I am standing for a long

time. Thank you ; you havever-
mitted me. Will it go on record ? -

MR SPEAKER : Yes,if it is
relevant. It has to be relevant. It will"
go on record

I ~ SATYASADHAN
CHA BORTY A very important .
Delhi University teacher..,.

[ B ]

**Not rec.rded,
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MR SPEAKE;R t_iiave already
disallowed that Sir.

SHRI SATYASADHAN
CHAKRABORTY : Youhavedisallo-
wed me, Sir ?

MR SPEAKER : Yes Sir,

SHRI SATYASADHAN
CHAKRABORTY : The teachers are
.on the streets, At least allow 377.

MR, SPEAKER : Not adjourn-

ment motion,

SHRI SATYASADHAN
CHAKRABORTY : At least 377.

MR. SPEAKER : That I will

‘§ee ; you can come to me,

SHRI JYOTIRMOY BOSU : Sir
I have located the Minister. You ask
him to make a statement.

MR. SPEAKER: You give me
notice. I will ask him . You give me
‘notice : I will forward it to him.

SHRI RAJESH PILOT
{Bharatpur) : Earlier, Mr Harish
awat had raised the Calling
Attention. To-clai.i,l I have
given notice for a calling Attention
and 377 about this Meerut bank.

MR. SPEAKER: I have already
.allowed a 377 onthat.

SHRI RAJESH PILOT : You

are allowing me!

MR. SPEAKER: I don’t know.
- "The subject has been allowed.

SHRI AK. ROY : I had only
~.requested that the Minister should
make a statement regarding the ex-
plosion in the Bokaro Steel Plant
-which led to the closure of the plant.

MR SPEAKER: Please sit down.

I want to make something clear. You

" wanted to draw the attention
of the Minister, For the in-
formation of all the Members gener-
.ally, I wanted to say this. And when
X specifically asked you, and you

- MARCH 13, 181
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could draw the attention to the same’
thing byaspecial mention; unnécessa~
rily, you have taken your lung power
out. Unnecessarily. Will it help, Sir,
in this way! I would have given it
under some rules. The same
thing would have been allowed. Now
it has not gone on record, Then it
would have gone on record.

oUW famw R ag a9
dfcre wraer & famre v

MR.SPEAKER: Iknow I would
have given a calling Attention too.
There is no bar about it. If he wasso
eager about it, I could give him even
to-day. I could give it

SHRI SUNIL MAITRA: rose

MR. SPEAKER: Look, Mr. Sunil
Maitra. Ifit had been brought to-day
it could not have been brought under
Calling Attention. So, that was the
easiest way. I have got nothing against
Calling Attention. I canadmit that too.

(Interruptions)

SHRI OSCAR FERNANDES
(Udipi) : 1 have given a Calling
Attention regarding the scrious situa-
tion arising out of 2q....

MR. SPEAKERt No; you come
to me. No Calling Attention here.

SHRI VASANT KUMAR PAN-
DIT (Rajgarh): I have sought your
permission for making a statement
under 377.

MR, SPEAKER : Not here, Sir,
Come to my chamber. No, Sir.

SHR VASANT KUMAR PAN-
DIT: I came to you yesterday. You
asked me.:

- oft faww paT arew (AR ) ¢
QA &N T F dw wge wEF F
Nt faewre gur & ud fag MA
forer W ﬁmtt'-‘.-
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why don’t you understand certain
rules ?

.. (sqwam) | ..

 WEIN WEAT ;. AT T A ii‘%
o F TS AL g, TAYAY A

Can you give me some remedy? 1
will put that into practice. Now
Papers Laid. Shri Veerendra Patil.

12. 10 hrs. -
PAPERS LAID ON THE TABLE

REeviEws AND ANNUAL REPORTS
©oF Hinpustan  SmHipYaRD LD,
VISAKHAPATNAM AND CocHIN SHip-
vArD LD, CoCHIN FOR 1979-80,
ANNUAL Accoums of TUTICORIN PorT
TrusT YOor1979-80 AND NOTIFICATIONS
UNDER MERCHANT SHIPPING AcT,
1953 Re. REecrurrMEnT RULE ror
CERTAIN CADRES. '

THE MINISTER OF SHIPPING
AND TRANSPORT SHRI
VEERENDRA PATIL) : eg to
lay on the Table :—

(1) A co mgl cachofthe follomng
papers (Hi and English ver-
sions) under sub-nectton(r) of sec-
tion Bng of the Companies Act,
1956 :—

(a) (i) Review by the Govern-
ment on the working of
the Hindustan Shipyard

4198 L.S.

for the year 1979-80.

(ii) Annual Report of the
Hindustan Shipyard Li-
' Excted mGhaylga&mmd for
year 1
with the Audited Accounts
and the comments of the
Comptroller and Auditor
General thereon. [Placed
in  Library se¢e  No.
LT—2070/81]

(b) (i) Review by the Govern-
Ecnt on the o
e  Cochin pyan:!
Limited, Cochin, for
year 1979-30

(ii) Annual Report of the
Cochin Sl'u Limited
Cochin, the year
1979-80 along with the
Audited Accounts and the
comments of the Comp-
troller and Auditor Ge-
neral thereon. (Placed
in  Library see  No.
LT—2071/81]

(2) A copy of the Annual Accounts
(Hindi and English versions)
of the Tuticorin Port Trust, for
the year 1979-80 and the Audit
Report thereon, under sub-section
(2) of section 103 of the Major
Port Trusts Act, 1963. [Placed
in Library see No. LT—2072/81]

(3) A copy each of the following
Notifications (Hindi and English
versions) under sub-section(3)
of section 458 of the Merchant
Shipping Act, 1958 :—

(i) Th.c Shi gi
p mncvelopment
Accounts Officer a~d  Cost
Accoun's Officer) Revruit-

ment  Rules, 1:981 publi-



